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Pzr Hon'blzs My, gustice D1, Mehta, Vice=Chairman: :

Heard the learnzd counsel for ths parties.

2. It was agrezd upoon by the parties that this case

Jaiman S Anr, Ve, Union of India & o

in Ok, No, 216/32, Tt wias agrzed upon that th: same

dirzction may he issusd in th alaz, In ths result,
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n tezt, Whils

thaey hzd oleasrad the writbsn selaectic

eligible £or appearing in the selection for the
rost of HTC e, and 1f they have not already baen

zelacted/apnointad to the zaid post, they may not
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e subjscted to the written sxaminztion which the
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have zlready paszed once and their vive vooe may be
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assumprtion that they

s7iva voce may be held when the szlzctions are next




e further diwcﬁt that il
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completed, i1f necessery, the crdesrs can be

3. The 0,A, stands Jdisposed of accordingly, with
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